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Hon'ble Mr. K.D,Saha, Member (A) 

Heard the learned counsel .f or the applicant. 

The,applicants, herein 'hav1T" been working as Sesona1 

Rhalasi in the department of Central Water Canission, 

Bihar, Pat.na. It is .stated that every year they wok 

for 4 1onts during rainy  s&son and thereafter, 

through out the year they have no work. By this 

application, it is prayed that .a  direction be issued 

to the Respondents to grant retaining allowance or any 

other appropriate allowance with half pay for  the period 

during Which the seasonal khalasis are sitting idle 

due to the termination after working for 4½ months. 

The learned counsel for the applicant smita that 

a representation was submitted in this connection to 

the Chairman, Central Water Commission, Sewa Bhawan, 

p.K.Puram, New 'Delhi on 1. 12. l995bift norly has  been 

issued with regard to the same. It is  further submitted 

that in other organisations of the Central Government. 

namely Survey of India and Sugar Corporation etc., the 

errployees whose work are seasonal in nature  are getting 

retaining allawances/25% of pay with all aliwances for 

the period they, are sitting idle. Similarly)  the BiharS.u't 

NamentO  Patha which is a  Bihar State Government 

Organisation, the seasonal errployees are getting half 

pay with all allowances for the period they sit idle. 

The stbmisSion is that on the anaogy,  the applicants 

should also be allowed retaining allowance or any other 

appropriate a.liowance with half pay for the period during 

which the S&sonal Ei-ialasis are to sit idle. 

P. T. 0. 



2. 	Considering the submissions, I am of 

the view that this cse may be disposed of by 

giving a  5direction to the respondents to ¶ispose 

of the representation, a copy of wh ibh at Annexurel. 

dated 1.12. 19952  bV,  reasoned and spaking 	der, 	' 

Accordingly, I hereby direct the responde ts to 

consider and dispose of theabove said rer6sentat4 

dated 1. 12. 1995 byreasbned and speaking order within 

a period of 3 months from the date of c'nrunication, 

'of this order. With ,this 'observation, thi application 

is disposed of. 	• 	 S 	 - 
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